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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTY FIRST DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION NO: 31429 OF 2026

Between:

lMaahirah Fatima, D/o Mohammed llyas Aged 19 years, Occ: Student Fl/o

House No 10-3-3791111812rt, New Vijaynagar Colony, Hyderabad

...PETITIONER
AND

1. The State of Telangana, Represented by lts Principal Secretary Medical &
Health Family Welfare Department, Secretariat Buildings,Hyderabad-500055

2. Kaloji Nararayana Rao University of Health Sciences, Represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue an appropriate writ, order or direction more particularly one in the nature of
writ of mandamus declaring the action of the respondents in not allowing the
petitioner to exercise her web options for admission into MBBS and BDS courses
under Management Quota B and C category for the academic year 2026-27 in lhe
colleges affiliated to the 2nd respondent university in pursuance to the G.O. Ms No
125 Rule (iii) which amended to the G.O.Ms No '1 14 is illegal, arbitrary,
unconstitutional and consequently direct the respondent No 2 to allow the petitioner
to exercise her web option for under Management Quota "B & C" Category for
admission into MBBS/BDS course in the next phase of counseling for the academlc
year 2026-27, in the colleges affiliated to the 2nd respondent university,

l.A. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to issue



lnterim directions to the 2nd respondent to allow the petitioner to exercise web optionfor under Managem:nt euota "B & c" category for admission into MBBSIBDS
course in the next chase of counseling for the academic year 2026-27, in the
colleges affiliated to the 2nd respondent university, pending disposal of writ petition

Counsel for the Petitioner: SRI RAJAGOPALLAVAN TAyl

counsel forthe Respondent No.1:sRr R. NAGARJUNA REDoy, ASST. Gp FoR
MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THIi HON'BLE THI] CHIEF JUSTICI SRI APARESH KUMAR SINGH
D

THE HON'BLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION No.31429 of 2026
(CNR.No. HBlIC0l 0647 682026)

Dated:2 1.09.2026

Between:

Maahirah Fatima

Petitioner

And
The State of Telangana,

Rep., by its Principal Secretary,

Medical and Health, Family Welfare Department,

Sccrctariat. Hi,derabad and another.

Respondents

OT{DER:

Mr. Rajagopallavan-favi. learned corLnsel fbr the petitioner.

Mr. R. Nagariuna Redd1. learncd Assistant Government Pleader

tbr llealth. Medical and Family Wellare Department, appears for

respondent No.l.

Mr. T. Sharath. Iearned Standing Counsel lor Kaloji Nararayana

Rao Unirersitl ol'Hcalth Sciences (tbr short. .'the University"), appears

tbr lespondenr No.2.

?. 'l'hc case ol' the petitioner is that during exercise ol u,eb option

\

under rnanagernent quota 'B' and 'C' categories in the first phase of



counselling, stre could not gct the one tirne passu ord (Ctl?., O, ,,.,.

cut-off time i.e.. .{.QQ p.m. on ll 09.2026 for parricipating in rhe rveb

to MBBS course in the respondent
based counsellins lirr

Universilr' un der the

adrnission

notificat i()n. dared 0..t.0g.1026. Certain

photocopies of _he ntcssages receir ccl b1 the petitioner are altncxed fiorr
page 62 to 69 to contend that tltc \ r,r\ rele\ ant O I p rcquirctl lbr

completing thc rrch option sas lt()t dclivere(l .lt ,lll. Ir has also

contendeci that 1br cxcrcisc ol rvcb ()ption fbr counsclling fbr admission

to BDS course ftrr thc sarne acadentic rear unclcrtakcn on 12.09.2026

and l3.09.2026 undcr the contpctcnt authorit) qLrota. the r.,eb option

could bc exerciscd bccause ofreceipt ol.().ll) u,irhin thc rnnc prcscrr[rcc1.

J'herefore. ifinterfcrcncc is not ntacju. pdlitioner troLtld sutl.cr. n aiailin;l

the opportu.itr rt' participatirg irr rrrc *eb basccr c.rrrselring firr rhe

lranagetnent qu(rta Under .U. and .(. catcgorii:s in an1,. sLrbscquent

phase. 'lhe sec. td phase ol c,unscllirrg ibr MBBS co,l.sc h,ls not \et

notified. In those circurnstances. she ltrars ibr relicf.

3. l,earned counscl fbr. the l-esp()n(lent llnjversit) tras d,.auu our

attentiorr to G o \1s.N..lri. datecr ll (r9.r0rl specirictrrrr ciau.e (!ri) or.

Rule 4 of the I clangana \,lcdica I ancl I)entai C'ollcgcs Aclmission

as
(Adrnission into \{llllS,Bl)S (.ourscs) Ilulcs. l0lr. ulrrclt prc,r ides

under

''(iiji KNRIIIIS w,rll notily the rnenr Irst of eligible canclitlates afterverification o'cerliltcares on thc ucbsite. Kr'Rii,;-;;;li";.,," .ttotillcatiorr or lll(...\chstte ol tlte s(l)(dlrr( fl,t. 
"a"ra,,i,,a 

,r'"U,',pt,o,.by eligible canclidares. [_ nir er
rerease beside: rreh,rotiflcation.-isrt-\ 

Il\(' i\ directctl t,' r\srrc press



J

4. We are of the opinion thar if the candidate is unable to exercise

iveb option on account ofnon-receipt oIOTP before the cut-off time and

date b1' which the web based counselling is closed, the aforesaid

sub-rule woulcl not be read to deny further opportunity to the candidate

lbr partrcipating in the w,eb based counselling in any subsequent phase

of' counselling tbr the sarne y'ear. I lor.r,ever, in order to determine as to

whether O'IP was indeed issued by the service provider and delivered or

not, the respondents are required to exarnine it with relevanl electronic

log obtained from the service provider rvhrle considering the petitioner,s

representation. l'herefbre, the respondents are directed to consider the

petilioner's represcntalion. dated 13.09.2026 in accordance with law and

taking into consideration thc observations rnadc hereinabove within a

period ol tbur days.

l With the abovc direoions. rhc ri'rir pctition is disposed of. No

older as to costs

Miscellaneous applications, il any pending, stands closed
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SD/. C. DEEPIKA
ASSTSTAN|T REGTSTRAR

S CTION OFFICER
To,

1. The Principal secretary Medicar and Hearth Famiry Werfare Department, The
State of Telangana, Secretariat Buildings, Hyderabid-5O0OS5

2. The Registrar, Karoji Nararayana Rao University of Hearth sciences,
Wara ngal.

3 One CC to SRI RAJAGOPALLAVAN TAyt, Advocate tOpUCl4. One CC to SRI T. SHARATH, SC FoR KNRUHS toPijc]5. Two ccs to GP FoR MEDTCAL, HEALTH & FW, High court for rhe state of
Telangana, at Hyderabad [OUT]

6. Two CD Copies
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HIGH COURT

DATED: 2110912026

ORDER

WP.No.31429 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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